CENTRAL ADMINISTRATIVE TRIBUNAL
principel Bench

0.,A, No, 1571 of 1994

New Delhi, dated the 16th Cctober, 1995

MOM'BLE MR, S.R. ADIGE, WEISER (A)

HON'BLE DR, A, VEDAVALLI, MEM3ZR (J)

shri sabhajit Reo,
s/oc shri Jai sem,
/e 165, Maj Pur,
shahadhara, 9lhi, s APPLICANT

(Adwcate: Ms, 3harti sharma)
VERSUS

1s Union of India through
the Secretary,
Ministry of Communication,
Jep t. of Telecommunication,
$8nchar Bhawan,
New Delhi.

2. The Asstt. Mginesr,
maxicdl Ceble Construction/Survay,
85, Master Tard singh Nagar,
Jalendhar, ase RESPONNIN TS

(By Adwcate: shri M.M, sudan)

O RDER_{ORAL)

BY HON'BLE MR, S,R. ADIZE, MEMBER (A)

In this applic@tion Shri 3s@bhajit Reo,
a daily=-ra8ted Ca3sual Labourer has spught for &
direction t the Respondents o ergage him with
immeadiate ef‘f‘ect}and there2fter for grant of
tenpor@ry stdtus to which he claims o be elinible
Weesfs 1,10,55 and 3lsc other consequen tial
benefits in acoordence with the scheme swlved by

sheed 4

the Respondents® Deptt, Shortily s the

p

=LA

applica@nt who was working 23s/d2ily-rated cagial

labourer in the Dep tt, of Telgcommunications,

/N



maxical 3ranch, Jalandhar from January, 1987 to
August, 19882;?8;,;59:1*;0:1 deputation to the TCIL
y.eof. 1.9.1988 uhere he worked till 12.8.33.
There2fter it eppedrs that by letter datad 17 .8.97
addressed to the 0ffice of the Asstht. mgineer,
Cable mnstruction/ survay, Ambala Cantt,,

the applicent was repatridted w.e.’ 17.8.93

and wds agked to report to that offica.

2. whike the applicn t's counsel Ms. Sh2ma
states that the 3pplicdnt did report to that

office in person soon &fter 17,8.93, Respondents?
counsel Shri M.M, Suden who has filed the reply

45 the O0.A, on bghalf of the Assti, Mgineer,
thaxical (2ble Brénch, Jalandhar i.e. the Resgp, No.Z
states that thers is evidence that the

applicent did report v them.

3 We hdve no red3son to doubt the
aythenticity of the TCIL letfer d2ted 17,8.93

by which the @pplicant was repatridted w.e.f.
17.8.93 and certifying that he worked in TCIL
from 3%.9.1988 td‘,"'12.8.1983;L§F0r a pariod of &5@%
five yedars. Even before that, it is not den led
that the 8pplicent worked with the Respondents

ag a daily=-r2ted cdsusl l’abnu'rér from J@8nudrpy 1987

to Bugust, 1988,
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fcant
under the cir cumst@nces the applicen

4e

i : Res ent
is entitled © a direction to the Respon d
3

Khi a gaily-rated
tp consider reengage@hm ag @ daily

\ i i i a with
casual labour el in the First insténce W4

A
i i j reference to e oubsiders
jmmediate effect in pretet

everoh 7 .

and persons with lesser length of servics
subject to the ayailability of work, In c@se
for any redson the Respandents 8rs undble
re-gngdge the 2pplicent with immediate 2ffect
they will record ﬂ'l;rreasona for doing s0
under intimation to the 2pplicant by m=8ns of
a detdiled, spedking and re@soned order within
three months of the d2ts of receipt of 2 opy
of the judgnent.
5. Ther g2f ter the Respondents should

7 fuy Gl Y Lanpiriay sfvTvi
consider the c2se of the 2pplicdn tlfin agecor dénce
with the C2sual Labpurer (Grént of Tempordry
status and Regularisation) Scheme (Ann, A.6)

ag well as the mntents of the omaunications

Mini tr ’S .m. da ‘ia [ @ .
stry's O ted 14.1.88 | T

Be This 0.A. is disposad of @coordingly.
No wmsts. | |
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(9%, A, VEDAVALLI) {5.”. 70l '
Menber {3) Memb er
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